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a b le  to do. I  think, therefore, that he 
deni not need to repeat whatever he ha* 
•aid before, because he can on ly  repeat 
it ;  there is no additional argument that 
he can advance.

S H R I G. M . S T E P H E N : I f  you do 
not y ie ld , I  cannot say anything.

S H R I H . M . P A T E L : I  do not y ie ld  
because I  do not wish to give you more 
trouble.

A nd this is the most odd th in g . When 
I  m aintained that these budget p rovi
sions w ill  not result in  inflationary tenden
cies, that we w ill be ab le to contain 
inflation, that we shall not a llo w  prices 
to rise and that prices are in  fact stabilised 
today, he said *let the Finance M inister 
and the Janata Government liv e  in the 
illusion o f  price stability'. W e, Sir, live 
in  no illusion. Unfortunately, perhaps 
the H on. Member was not present when 
I replied to  the debate and when 
1 pointed out how the two indices* the 
two criteria by which you judge the 
movement and trends o f prices— the whole- 
scale in dex  and the consumer index—  
both these indices show clearly  what the 
price position is. And both these indices 
form  a  method which not o n ly  this country 
but which the world recognises. A lso, 
these indices were developed and formu
lated by the previous Government and the 
commodities and items that go into the 
working out o f  these indices were also 
determined by that Government. It 
is not a  new thing that we formulated. 
It is on the basis o f  this that I  maintained 
there is price stability and I would request 
my H on. friend and the Opposition to 
bear in mind what I said in  m y budget 
speech: let them not create a  price
psychosis quite unnecessarily and let 
them not keep on saying the prices are 
rising when they are not rising. There 
is no need and end. in matters such as 
this, to try and gain any political advan
tage  because it damages thc country. 
In the national interest, I would request 
my H on. friends opposite to keep aw ay 
from unnecessary propaganda. It is a 
sad thing.

SH R I M . S A T Y A N A R A Y A N  R A O  
(Karimnagar) : One o f your own
Members raised the point.

SH R I H . M . P A T E L  : M y advice w ill 
be the same to him also. There is no 
necessity to indulge in such talks, when 
it is not so. M y  Hon. friend had said 
‘go to the market and see whether the 
prices o f pulses have gone down’ . O f  
course they have not gone down because 
this is one commodity where there is 
shortage and there is no way o f  making 
good lor the simple reason that it is not 
grown in̂  other countries whence we can 
im p o rt: it can only be from within this 
country.

Shri Kalyanasundaram had a  few 
points to make. But he has departed and 
so I  think I  w ill not say m uch on that.

W ith these remarks I would request 
that die House m ay now pass the BilL

M R . S P E A K E R  : T h c question is :

“ That the B ill as amended, bepassed.”  

Th« motion was adopted.

16.45 &?■-

D E P O S IT  IN S U R A N C E  C O R P O R A 
T IO N  (A M E N D M E N T  A N D  M IS 
C E L L A N E O U S  P R O V IS IO N S ) B IL L .

T H E  F IN A N C E  M IN IS T E R  (SH R I 
H .M .P A T E L ) : I beg to move :

"T h a t the B ill to provide for the ac
quisition and transfer o f the undertaking 
o f the Credit Guarantee Corporation of 
India Limited in order to serve better thc 
need for providing credit guarantee to 
commercial banks, and further to amend 
the Deposit Insurance Corporation A ct,
1961 and the Reserve Bank o f India A ct, 
*934 and f*>r matters connected therewith 
or incidental thereto, be taken into 
o u ‘ deration” .

Sir, this B ill seeks to provide for the ac- 
quisition by the transfer to the Deposit 
Insurance Corporation o f llie undertaking 
of the Credit Guarantee Corporation ol 
India Ltd. in order to serve better the ncea 
for providing credit guarantee to commer
cial banks.

T h e Deposit Insurance C o r p o r a t io n  
deals with ensuring the safety o f bank de
posits. I t  was established on 1st January,
1962 by an A ct o f Parliament, with the 
object o f  giving a measure o f protect ion 
to depositors, particularly sm all deposi- 
tors, from the risk o f loss of 
their deposits in the event o f a 
bank’s inability to meet its liabilities. 
When the Corporation was set up, a  msyor 
part o f banking in India was in the pri
vate sector. The State Bank G r o u p  was 
also brought within the purview ol tne 
Corporation so that its membership and 
consequential support, by w ay o f in
surance prem ia, o f the Deposit Insurance 
Corporation w ould ensure the stability 
o f the private sector o f the banking system. 
Insured banks are required to p ay to the 
Corporation premium at the existing rate 
o f  4 paise per annum for every hundred 
rupees o f their assessable deposits. Th^. 
present 1 imit o f insurance cover is Rs.ao,ooo 
to a depositor in respect o f a ll deposits held 
by him in  an insured bank.
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T h e Credit Guarantee Corporation o f 
India Ltd. was set up in January, 1971 
under the Companies A ct, 1936 to transact 
the business o f g uaranteeing and indemni
fying o f loans and advance* granted by the 
commercial banks, cooperative banks and 
other financial institutions. O ne o f the 
objectives o f  nationalization o f the 14 
major private commercial banks was that 
bank credit should be available to the 
weaker sections o f  the society, e.g. sm all 
farmers, sm all industrialists, self-employed 
persons and sm all transport owners and 
workers, in a  much greater degree than 
hitherto. W hile the scheme operated by 
the Gredit Guarantee Corporation o f India 
is optional, a bank wishing to join  this 
scheme is required to bring its entire 
lending to the specific sectors within the 
scheme. A 11 commercial banks have joined 
the scheme in view o f its advantages.
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As the objectives o f the two corporations 
are cognate, in that both seek to protect 
banks and depositor and since the resources 
o f the Deposit Iasuranoe Corporation are 
relatively larger as compared to the risk 
carried by it, while _ those o f the Credit 
Guarantee Corporation o f India Ltd. 
are relatively smaller, it is considered 
advantageous to transfer the undertaking 
of the Credit Guarantee Corporation o f 
India Ltd. to the Deposit Insurance C or
poration which w ill be renamed as the D e
posit Insurance and Credit Guarantee 
Corporation.

A t this stage, while commending the Bill 
for consideration, I shall confine myself to 
the relatively more important provisions. 
For the take over o f the undertaking o f the 
Credit Guarantee Corporation o f India 
Ltd., by thtr Deposit Insurance Corpora
tion, it is proposed to provide for the 
payment by the Corporation to the C .G .C .I 
by w ay o f compensation, an amount of 
Rs. 2 crores (which is equal to the total 
paid up capital o f the company1). The 
Deposit Insurance Corporation will take 
over all the assets, liabilities and business 
o f the company. Provision has also 
been made for the winding up o f the 
C .G .C .I. by  the Central Government in 
course o f time. The Deposit Insurance 
Corporation w ill carry the business o f 
guaranteeing and indemnifying loans and 
advances granted by the credit institutions 
on payment o f prescribed fees. The 
Credit G uarantee' Scheme for small scale 
industries which is administered by the 
Reserve Bank o f  India on behalf o f the 
Central Government, w ill continue to be 
so administered. However, an enabling 
provision has been included in the BiU 
that the enlarged Corporation may act 
as the agent for the C en tral Government

stage. T h e  authorised capital o f  tbs 
Deposit Insurance Corporation is pw^ 
posed to be increased from Rs. 5 crores 
to Rs. 15 crores in  view  o f the additional 
business which the Corporation would 
have to undertake after the transfer o f 
the undertaking o f  the Credit Guarantee 
Corporation o f  India. T h e Bill also 
includes certain amendments to the 
Deposit Insurance Corporation A ct which 
are considered necessary in the light o f  
the experience gained in the administra
tion o f the A ct.

W ithout taking more time, I commend 
it to the House and I move.

M R . S P E A K E R  : The question is :

“  That the Bill to provide for the 
acquisition and<transfer o f the undertaking 
o f the Credit Guarantee Corporation o f 
India Limited in order to serve better 
the need for providing credit guarantee 
to commercial banks, and further to 
amend the Deposit Insurance Corporation 
Act, 1961, and the Reserve Bank o f India 
Act, 1934, and (or matters connected 
therewith or incidental thereto, be taken 
into consideration."

The motion was adopted.

M R . S P E A K E R  : Now, we take up 
clause by clause consideration.

There are no amendments.

So, the question is :

"T ha t clauses a to 9 stand part o f the 
Bill.*

The motion was adopted. 

Cfauses 2 to 9 wen added to the BiU.

M R . SP E A K E R  : Now, the question is:

“ T h at clause 1, .the Enacting Formula 
and the title stand part o f the BiU."

The motion was adopted.

Clause 1, the Enacting Formula and the tide 
were added to the Bill.

SH R I H .M . P A T E L  : I move :

“ That the Bill be passed.”



MR. SPEAKER : The question Is i

“ T h a t the Bill be passed."

The motion was adopted.

SH R I B. S H A N K A R A N A N D  
(Chikkodi) : It should be “ T he Bill, as 
amended . ..**

M R . S P E A K E R  : No, no, there are no 
amendments to the Bill.

SH R I C .M . ST E PH E N  (Idukki) : 
Now, M r. Patel is satisfied that we arc very 
co-operative.
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M R . S P E A K E R  : Yes, you are very co
operative.
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SH R I K .M . P A T E L  : I thank you.

M R . S P E A K E R  : Now, we have finished 
the d ay’s business and for the first time we 
are adjourning much earlier than the 
scheduled time. Now, the House stands 
adjourned till 11 a.m. on and M ay.

16. 5*  hr*.

The Lok Sahha then adjourned till Eleven 
of the Clock on Tuesday, May a, 1978fVai sakha 
1 a, 1900 (Saka).
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